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dation on restricted basis depending upon 
the merits of each case, under the recipro-
cal arrangement of accommodation with the 
respective State Governments. 

(b) No, Sir. 

(c) On transfer outside Delhi, an allotte 
officer can retain the General Pool accommo-
dation for a period of 2 month on payment 
of the same licence fee as he was paying. 
Thereafter the officer may in special cases 
be permitted by the Director of Estates to 
retain the house for a maximum period of 6 
months on payment of enhanced licence fee 
as provided under the Rules. Such cases are 
normaJly considered on medical or educatio-
nal grounds. 

(d) No, Sir. 

Remodelling of Canals in Bihar 

.935. SHR I RAMA VAT AR SHASTRI: 
Will the Minister of IRRIGATION be 
pleased to lay a statement howing : 

(a) whether it is a fact that Government 
of Bihar have ent modified project report 
for r modell ing of canals in the State in the 
light of ob ervations of the entral Water 
Commi ion; 

(b) jf so, the details thereof; and 

(c) the reaction of Government thereto ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF IRRIGATJON (SHRI 
RAM NJWAS MIRDHA) : (a) to (c). 
Modified project report for Remodelling 
Ranchi Irrigation cherne received from the 
Government of Bihar, has been accepted on 
6.1.1983 by the Advisory Committee of the 
Planning ommission. Concurrence of the 
State Finance Department is yet to be 
furni hed to the Planning Commi sion. 

The Scheme estimated to cost Rs. 485.57 
lakhs would benefit 16,190 hectares in Rancbi 
di trict. 

The modified report in the light of observa-
tion of entral Water Commis ion for 
remodelling KamaJa Irrigation, Sone Canal, 
Durg wati Canal and Karmanasa Canal 

systems as also Khudia ReservoirT'Scheme 
are not received so far from Goverru.nent of 
Bihar. 
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Setting up of National Water Resource 
Council 

·938. SARI M.V. CHANDRA-
SHEKHARA MURTHY: 
SHRI B.V. DESAI: 

Will the Minister of IRRIGATION be 
pleased to tate: 

(a) whether 41-member National Water 
Resources Council bas been et up to Jay 




